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ure feooft: ger stfergeer fRAis 21.02.1992 F #1.3m. 147 (1) F agd wariord £ 72 of Jur 39H
A=A /. FT.3. 821(3) fadTF 05.11.1992, 1.3, 483(3r) fawiw 05.07.1993, =Fr.3T.
632(x1) fadi® 12.07.1995, #1.m. 450(zr) i 21.06.1996, FT.3M. 644(3r) famis
19.09.1996, =T.3m. 89(37) fami+F 31.01.2001, Fr.3m. 573(3) fai= 28.05.2002, FT.3.
1805(zr) fasis 23.12.2005, FT.3. 2245(s7) {3 03.09.2010, F1.. 1985(3r) fawi®
24.08.2012, FT.3T. 2931(37) faei® 12.11.2014, FT.31. 2889(37) fawi= 20.10.2015, T.3T.
2419(31) faai® 28.07.2017, Fr.3m. 17(37) f&ArF 02.01.2019, #1.37. 3330(37) foTH
17.09.2019, FT.37. 1657(37) fai 26.05.2020, FT.3M. 2289(3r) fawiw 11.06.2021 3w
FT.3T. 1025(31) a1 08.03.2022 F ATLAH F Ferree fhar 73T =m)

MINISTRY OF FINANCE
(Department of Economic Affairs)
(FINANCIAL MARKET DIVISION)
NOTIFICATION
New Delhi, the 16th June, 2025

S.0. 2700(E).— In exercise of powers conferred by Sub-Section 4 read with Sub-Section 1 of Section 4
of the Securities and Exchange Board of India Act, 1992 (15 of 1992), the Central Government hereby makes the
following further amendment in the notification of the Government of India, in the Ministry of Finance, Department
of Economic Affairs, number S.O. 147(E) dated 21.02.1992 namely:-

In the said Notification, against serial number 2 and the entries relating thereto, the following entry shall be
substituted, namely:-

“2. Ms. Anuradha Thakur Member”
Officer on Special Duty (Till 30.06.2025)

&

Secretary to the Government

(With effect from 01.07.2025)

Department of Economic Affairs,

Ministry of Finance,

Government of India.

[F. No. 2/6/2020-RE]
REETU JAIN, Adviser

Foot Note: The Principal Notification was published vide S.O. 147(E) dated 21.02.1992 and amended vide
Notification Nos. S.0. 821(E) dated 05.11.1992, S.O. 483(E) dated 05.07.1993, S.O. 632(E) dated
12.07.1995, S.0. 450(E) dated 21.06.1996, S.O. 644(E) dated 19.09.1996, S.O. 89(E) dated 31.01.2001,
S.0. 573(E) dated 28.05.2002, S.O. 1805(E) dated 23.12.2005, S.O. 2245(E) dated 03.09.2010,
S.0. 1985(E) dated 24.08.2012, S.O. 2931(E) dated 12.11.2014, S.O. 2889(E) dated 20.10.2015,
S.0. 2419(E) dated 28.07.2017 , S.0. 17(E) dated 02.01.2019, S.O. 3330(E) dated 17.09.2019, S.O.
1657(E) dated 26.05.2020, S.O0. 2289 (E) dated 11.06.2021 and S.O. 1025(E) dated 08.03.2022.
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